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DELHI LELGISLATIVE ASSEMBLY

BULLETIN PART I
(BRIEF RECORD OF PROCEEDINGS)

TUESDAY, MARCH 4, 2000 / CHAITRA 15, 1922 (SAKA)

Q2. NO.: 33

1 2.00 PM Some Members of the ruling party raised the
issue ‘of the publication of a news item in a
.National Daily casting aspersions on the
working of Assembly Secretariat. The Chair
expressed regret observing that matters
pertaining to his Secretariat should only be
discussed with him in his Chamber.

The Chair condemned the unruly behaviour of
some of the Members on the previous day and
advised them to maintain decorum and not to
mention the names of Leaders who are not
Members of the House.

2, 2.10 PM QUESTIONS

STARRED : PBtarred Questions 162, 164, 156

167 and 168 and supplementaries thereto were
asked and orally answered.

Replies to Starred Questions 161: 163,
165 and 169 to 180 were laid on the Table of
the House.

UNSTARRED :“‘Réplies to Unstarred Questions

445 to 532 (except 452 and 472) were laid on
the Table of the House.

k& 3.10 PM SPECIAL MENTION = : The following Members

raised issues under Rule 287 :-

1. Shri Puran Chand Yogi
2. sShri Jile Singh Chauhan
3. Shri Tek Chand Sharma
4. Shri Kanwal Singh

5. Shri Bhisham Sharma
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Date

3.46 PM

4,00 PM

4.30 PM

5.55 PM

04.4.2000

MOTION OF THANKS ON LT. GOVERNOR'S ADDRESS

Further discussion on the following Motion
moved by Shri Ajay Maken on 03.4.2000 :-

'That this House expresses gratitude to
Hon'ble Lt. Governor for his address
delivered to the Assembly on 22.3.2000'.

The following Members participated in the
discussion : ‘

1. Shri Shish Pal
(TEA BREAK)

(HOUSE RE-ASSEMBLED). Discussion continued.

2. Dr. Harsh Vardhan

3. Shri Tarvinder Singh Marwah
4. Shri Mahabal Mishra

5. Shri Naresh Gaur

6. Shri Bhisham Sharma

7. Shri Jai Bhagwan Agarwal

8. Shri Mohan Singh Bisht

House adjourned till 2.00 PM on Wednesday,
the 5th April,2000.

S.K. SHARMA
SECRETARY
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